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0. None appeared for the applicant. However,
Shri B.Dash,learned Addl.Stahding Counsel was
present and with his aid and agsistance we have
perused the records placed before us.

The applicant in this O.A. has prayed

for direction of this Tribunal to guash the

selection and appointment of Res.No.,5 to the

vES EE\Q‘zj * | post of EDBPM, Santribida B.O. and to direct
Ap\mkg\
the official respondents to conduct selection

Sle Gousdt e 4], st P -
Sk Y Bp A} test afresh by giving an opportunity to all

eligible candidates including the applicant.

Shri B.Bas, learned Addl,.Standing Counsel

(R Qc‘*\s\\i‘( ‘\“‘*3

‘ijlvét&-r SR Ve sy while submitting the facts of the case brought
ﬁgngg K&f %ﬁﬁ“ﬁﬁ& 'Z¢MV “

; 25 to our notice.that the applicant could not be

e dex’vsk“i‘ e 3NN gelected for the post although he secured 64.66%.

o Beh s RSN
?T marks in the H.S.C.Examination and belongeito
%§§X§“ﬁ gi&?j%‘l OBC Community on the ground that he lacked in

property ownership condition, They have stated

that the income certificate that was produced
R‘Q% R Sxsaor ComaeXs
- ARRFAS) by the applicant (Annexure-R/1 to the counter)

<

was in the name of his father and that no income
}:nga&b\z;s g\ de
certificate/property certificate was submitted
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in his own name. In the circumstances, he
failed to gualify for consideration for the
post in terms of the recruitment rules
published in this regard for the post of EDBPM,

While we see lot of force in the
argunent of Shri Dash that the canddédasure
of the applicant suffered from the defect that
he did not fulfil the income criteria for the
purpose of selection for the post, we find
that the Respondents have erred in selecting
Reseb, i1.€., Ashok Kumar Pradhan under OBRC

Whei .
guota whereas the said Ashok Kumar Pradhan
submitted a certificate as belonging to SEBC
community. As SEBC community has not been
declared same as the OBC by the Central 1
Government 1t was not apt on the part of the
L~ fr ooy o B Db

selecting authority to o give,\conc_cssior{A which
they have done in selecting Res.5 to the post,.

In the aforesaid premises, we hold
that the selection of Res.5 to the post of EDBPM

was made in contravention of the vac

'
notification for filling up of the said post
and in the circumstances, we have no other
option but to intervene and set aside the
selection and appointment of Res.,5 as EDBPM,
Santribida B.0., which is hereby quashed{set aside
We further direct the Respondents to issue
fresh notification inviting applications
wherein the case of the applicant and Rese5
R
should also be considered provided they ggg;

found to be eligible in all respects.

With this oObservation and direction,
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we dispose of the 0O.A. No costs.
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